Title: Consideration and passing of the Registration and Other Related Laws (Amendment) Bill, 2000.
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MR. CHAIRMAN: Now, we take up item No. 18. Shri Arun Jaitley.

...(Interruptions)

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN
JAITLEY): Sir, | beg to move:

"That the Bill further to amend the Registration Act, 1908, the Transfer of Property Act, 1882 and the
Indian Stamp Act, 1899, be taken into consideration."

It has been noticed both by the Central Government and the State Governments that in relation to the Registration
Act, there is no uniformity all over the country. Some State Governments have amended the law. One of the
provisions of the Registration Act relating to sale of immovable property has been that properties are sold without
proper documentation merely under agreements, and in part performance of those agreements, possessions are
handed over and they become effectively the final title documents. These documents are not required to be
registered throughout the country. Some States have made their amendment. Wherever they are not required to be
registered, it leads to States' losing a large amount of revenue on stamp duty.

The purpose of this Bill is the following that in whichever cases the possession is handed over along with all
agreements to sell, the registration will be compulsory.

The second issue that had arisen was that property transactions all over the country could be got registered in the
four metropolitan cities in India. Therefore, a large number of cases used to evade by only registering properties
from all over the country in four cities. Now, it is intended to be confined to the places where it is to be registered.

The third effect is that barring presidency towns, they will only register properties relating to those towns and not
transactions all over the country.

The fourth effect is that an enabling provision for electronic and computerised documentation at the Registrar's
Office is sought to be created. There is also a requirement of fingerprints and photographs of both the seller and
the buyer.

This matter was referred to departmentally-related Standing Committee. The Standing Committee, in fact, improved
upon the earlier Bill by suggesting that photographs not only of the seller but also of the buyer must be there so that
frauds in relation to the transactions were not there. The effect of this Bill, therefore, would be that there will be
uniformity all over the country. The properties will be required to be registered in their State rather than transactions
where people can be deceived because nobody buying a property in one part of the country will go to Mumbai and
Delhi to check up whether it is registered there or not. The registration will also imply payment of stamp duty
because a large part of the State's revenue was being taken away. In fact, one of the Ministers from Bihar, who
deals with this, came to me today to suggest that the State is losing a large amount of revenue and this should be
done as far as the entire country is concerned.

In addition to this, there are two corresponding changes that will be required to the Transfer of Property Act and the
Stamp Act.

| may mention that the Stamp Act is a State subject. Therefore, the amendment which we make to the Stamp Act is
that at the stage of agreement to sell, because it requires compulsory registration, ninety per cent stamp duty is
payable; at the time of sale deed, the balance 10 per cent will be payable. This is intended to stop the leakage of
the stamp duty as far as the State is concerned. But because it is a State subject, the parliamentary jurisdiction will
only be to the Union Territories. Therefore, the amendment to the Stamp Act will only be an amendment that will
apply to the Union Territories. Then, all States would have to follow up by respective amendments, if they so
desire, to the State Stamp Acts.



With these observations, | move that the Bill be adopted by this House and approved.
MR. CHAIRMAN : Motion moved:

"That the Bill further to amend the Registration Act, 1908, the Transfer of Property Act, 1882 and the
Indian Stamp Act, 1899, be taken into consideration."

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Mr. Chairman, Sir, as the hon. Minister pointed out, over the
years, there has been a widespread practice of transferring immovable property in one form or the other without
getting it registered. This was for a variety of reasons.

Two prominent of those were, restriction by the various State Governments or the Administration on transfer of
property allotted to a person by a Development Authority or some similar authority for a number of years. A person
who got a property allotted from that Development Authority was not entitled to transfer it for a number of years for
any reason whatever, including the financial constraints in the family. These may compel a person to transfer the
property, but since the law forbids that transfer, people have resorted to this practice of GPA.

Now, when we have a Bill like this before us, it was imperative for us to go into the genesis of the problem. That,
somehow is not the subject of the hon. Minister, but those problems or issues have not been tackled with.

My first point here is that when the Government was wanting to bring about this amendment, which is, of course, a
welcome measure, the first thing that the Government should have done was to have called the meeting of the
Chief Ministers, which was called, to have discussed in detail to do away with those archaic laws. There was a time
when the Government considered that it had the right over the transfer of property for a certain number of years.
But now with the liberalisation that we are talking of, such retrograde provisions, | should say, should be done away
with. If a person is able to get a house allotted to him from any authority today, what should really stop him from
selling it tomorrow if he wishes to sell it off? That is the first thing that | wanted to point out.

The second and that has been our normal experience, is the high incidence of stamp duty. We have seen that one
particular piece of property has been transferred not once but a number of times by a general power of attorney
repeatedly. Why? Because every transaction would otherwise entail a heavy stamp duty. Since the hon. Minister
says that this matter, the amendment, which he is now incorporating is primarily directed against such transactions
in the Union Territories, | would give example of my Union Territory.

Union Territories come directly under the administration of the Government of India. The amount of stamp duty fixed
in Chandigarh is exorbitant. They take the example of Punjab. Punjab had once raised it to 20 per cent and so. We
followed suit. Punjab has come down, but we will not. It is essentially, as | have seen with my experience, that it is
high incidence of stamp duty which keeps people back from getting their property registered and they resort to
measures like getting it transferred on power of attorney.

These are the two things, which | think, the Government should have done immediately to ensure that people do
not resort to such practices. The hon. Minister should create a congenial environment for the people to come and
opt for transfer based on , what is to some extent, genuine or reasonable stamp duty . We should see why people
are really evading that.

Since, this amendment has been made, | certainly would urge upon the Government, whether the Minister of Law or
Minister of Urban Development, to take this matter seriously and to ensure that the genesis of the problem is
knocked out. Simple amendment to law would not really help and people may find other means, but this certainly is
a good amendment to deter people from taking recourse to these measures where you do not get the power of
attorney or agreement registered and somehow get the property transferred. Now, they are putting a levy of 90 per
cent of the normal stamp duty in case of this agreement as such. This would certainly help to an extent.

The other thing, which |, of course, must welcome is the measure to put an end to that prevalent practice of getting
the transfers registered in the metropolitan cities as also Delhi here. We have seen over the years that land mafias,
which have cropped up in different parts of the country, buy and sell property without the original owner knowing
anything about it. Somebody else would step in his shoes, maybe after the death of the person who owned some
property, he dies in intestate, leaves back some property, some other people lay claim to it getting into some sort of
collusion or some agreement with anti-social elements and get the land registered in Delhi. That would cause and
lead to many difficulties. That has certainly been done away with.

Sir, the Minister did explain that this present Amendment Bill is limited to the Union Territories. ...(Inferruptions)

SHRI ARUN JAITLEY: Only the stamp part ...(Interruptions)



SHRI PAWAN KUMAR BANSAL.: Sir, | wonder why this was missed out earlier when the Bill was presented. | never
see this thing happening in the case of Shri Arun Jaitley. | have had experience where Bills were brought to the
Parliament, and even if we tried to point out some mistakes, the arrogant and haughty bureaucrat who had framed
the Bill would just not accept it and it had to be passed. | do not know how this has crept in. If | do not sound
technical about it, such an amendment in the form of an amendment to the Bill by the Minister even goes beyond
the scope of the Bill as such. | am not really raising an objection to that. But, certainly care should be taken that
such things do not happen and we come with one flawless piece of legislation, as we have had from the hon.
Minister, and he should live up to his reputation.

Mr. Chairman, Sir, | find that you are quite eager to see that | sit down. Well, | do.
Sir, | support the Bill.

=t I wepra qaf (Eif) : Tumly ey, R gRT A EReT R o wefda faftrt weem fadee wga frar & gue o SuasEt
¥ WeHa e g, | QI AT Sl @l gl

ARG, TSR BT WY qar 1 M wey ¥ 3R T&i o1 aga @yt @relt vt wR € ey 8 @ oft ofk sEd ot srafeaaea dar 8@
et off| 0 Srawen & WIH U FREr I B oY R WY B gom B fag 8 aven it g 21 A ve @ ad $fa s @ g1 @
3wt & 5 arftor &l § wIeY SR uew § S omerdl arel e € SH Wi @1 WIiR SregHedH E €1 e ft weerd @<t gt €
WiERra wmadtar wrat o dR o AR faved @6 o w81 8, fed we # fha dF 8, o¥ft 1 snuR W forn Wi 81 3EE W e
9e1 810 € 9 a9l a@ STaTerdl W Ted & ST Suw AHIYT ST ST 9T EaT & SR =g orel! @1 wyawern € 9ud g e # 9ga <
At ¥ TR AR SO oY # b o arier & A Rerreh wdie & S@ iR SegHeee @ @awen &g 9|

STET 9% ToH S BT HATd €, BTl I8 AW H $I &, ofd 3u wrae fpar € fF a8 g Sefis ) & an) 8F 1| #R)1 3wa <&t
2 for weeg o ft sofi=i o1 Yeu g fay o € s FE-T-wd aw F arelt A 99 1)y e @1 gee e @ ' 3w ® R e
& ABAN B srex A fpe @ Ye forw W &l T WFIE U Ye A SR S WIE Y B X Y SR o gen gan 2. Rege gar € ar g
B & 7T B [ARTR SEv A Sien 2 R A B warh gt 81 fieew g T @ 6 g9 wfea S wiftte de ey S @
3T 3MTH T ABoH a9 AT 8, S71 Bie-Bic B DA BI fordl I1am 2 3R 569 &1 | ) Tarel ol §¢ &1 SHS a8 ot a9 ufere &= 8
€ ST 10 dfre § 100 wfoea d9edt &1 waa €, gEH Hff S=ar &1 9o g gl

WEHR 7 91 s T fFar 8 SHS!T & H W@ §Y, 89N A9 Y & 6 37 9 Sueel o fdaR &= gy, ofuell =aw 1 & Hun
Eaall

ST, YgEw weng faE (dure) : wamfs weea, w5t St sy e @ €1 gafey siee #E e § i S ue g« al R g
T 109 af 3R v 92 af AT 81 39 fa¥w®w &1 A R ofR 3y waftra faftrt @ 81 v € fadme F 9 fdmw € - v
o fafram 1908, gENT Wuftr aiawvT srftiffam 1882 oik diwwr wiwdia wera «iffraw 18991 g #=ft Sft 7 gmn v € f% @ 1998
# fac #RrT @t dow g¢ oft sk S # vag waeh Fiofw gan, R s @ fog 7' s o €)1 s te aoe W@ 9§ fF s
TB Bliadrd, [oell, 7gME, T=13 M TRl STl # <9 WX & FHH1 @1 o &1 ol &1 &7 @ B e & e R a8l geft ot
oft| faeR T BT SHT AN AT 47| B WG Bl g WA S &A1, 9 W@ ang €1

o g1 fohan & 5 foram werds R o ol R84 &, 99 |9 @l AT e ofd ¥, 34 4 $Ed © (b g9 99 DY A oI o1l 3 o
HRIER H TGS BN Al IHDT FATS DI BN - T8 JASY| YLK # il Teal Bl 8- B a1 ¢ D B Teasl, HH PV o Tsas! 8l Wl
| 3 SEAAV @ | S G TR, WAl dgel AT, - 8 S | SHBT D U FT FolTol &1 Ugel g1 | fora v o g
o7l 3@ ¥ FEdl © [ e PV DY H S <7, IWH S ¥ Wl WA S SHBT F1 g ¢ 1€ (Fe)

wot oft Srare AT A FEd € 6 o 32 @ smefiT Fraie # wfa wiREE, s senfid e 9T TdE Afdd I qRdrES IR ST
UTHUIE ATHR BT Blel AR STl BIT Y| A2IGd, i SRS I &, 99 @i dlel 3R Aol & Tl U8 H1ER 9| 4 Sad & o
3R o B oft e e & - aTY SIS & | g BT A foran @ fF Selt Bw e &€ (=aum) SE w16 @ ARyl g
foran & &5 STelt B9 FTe, uge Swelt & e o1 A€ (y@ur) 39 usel A9 Q@ a1d g olifog| o1d F FEd € 5 wier t @ et #
Fel | Wie Wiee qTe QY § AN TEe Bier Wengd, R S| @ SR 8, 37" U &1 R W@ 57 A€ (FaEm) sEH w1 @R 87 ot
wt af ggel S S &, 6@ @l § g% farg wel sman? e eRr 8, e uRRRRE I g, % 9a, e w5t oft 3 arer g usT %
wrer ff T TS 3R R el B @1 Frene | SE w3 aar¢ 6 g€ sisie a8 SO A1 7E, I8 a1 Wi el Ay | S Adadd S |
A ? UBSl AT WU T, FIeTd IS AT | 31 HIF WT B - T+t qTeA, HEAH AT, AN qTe, HAGpT arerl, qT¢ aTeAm AT QY aTedT|

TE a1 A% ST ARY| T$a$ B a9 df adld al B a9 &€ (@au)

gafey At w5 St we o 5 g9 FAr J BIS aren wau /i S @ €, el # By 3t a1d il s W@ € iR gHd! it a4t AR
@ 87 HRCR qrelt ard S A ) § 78 ff ot T ) R S Bt € O S ve @de aren g on 98 o At @1 @
Raetrar o1l 1 W &1 wumeT # iR foraar Rz w91 e R A o 1T o ar & O 98 F91 87 o BIgT W ol € 98 g9 81 R
HEd FEd & fh X W AT & A BIgs sl A I8 B A & Waa F1 T8 B Qo ] s O HRISl v9Y B WG Bae qeeEd o & &
ST et off ST 39 3iTef! 3R Wi Bt a1 HRA &1 U TG BRI DI 414 3R T a¥ Siehl & e @t arq, J8 F1 81 v a1 74 ¥m9,
FHE B A ® T R IFRAT a1d V| TS 0B ed & [ SRS AN X W@ & 1R gl aw 3i7eh arelt ara, @ 7 w5t S swent
e &

SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST BENGAL): Hon. Chairman, Sir, the hon. Minister of Law,
Justice and Company Affairs, who is also a legal luminary, has brought a Bill for consideration and passing by this



House. The Bill is intended to incorporate into and bringing together three existing Acts — the Registration Act, 1908
under one umbrella; Transfer of Property Act, 1882 and the Indian Stamp Act, 1899. To this end, the Bill is sought
to amend and in tandem insert a few Sections. So, the Bill consists of a parallel amendment.

The fact is that the practices prevailing as of now facilitate the unscrupulous dealers to transfer properties without
having a proper registration and thereby circumvent the tax net. The Bill is also doing away with the much mis-used
practice that allows registration of immovable property across the country, in any of the four metros. However, |
would like to draw the attention of the hon. Minister of Law, Justice and Company Affairs to some articles.

First, | will come to article 23A which is being inserted. It reads:

"23A. CONVEYANCE IN THE NATURE OF PART PERFORMANCE, Contracts for the transfer of
immovable property in the nature of part performance under section 53A of the Transfer of Property Act,
1882. "

It is also inserted that ninety per cent of the duty will be chargeable as a conveyance. Here, suppose a person has
entered into a contract. As per the provisions of this article, whenever a person enters into a contract, he has to
furnish 90 per cent of stamp duty as a conveyance. When that very person conducts his search a few days later to
determine the status of the property, he may find that such property is not free from legal intricacies. At that time, if
the concerned person refuses to honour the agreement, how will the stamp duty of 90 per cent, which has already
been paid, be recuperated? This point must be clarified.

Second, a provision has been inserted in this Bill whereby whenever a person presents a document before the
Registrar, his finger-print and photography would be required. | would suggest to the hon. Minister that photograph
of both the executant and the affixed must be attached because you are going to devise some mechanism so that
unscrupulous elements could be identified because at present, the real estate industry has become a safe conduit
for pouring black money. Due to this, a parallel economy has already been generated in our country and the
amount of black money in this parallel economy is as equivalent as 50 per cent of that of our real Indian economy.

I would like to ask one more clarification. In my State, West Bengal, there is a practice .....(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): What is this? This is unfair. If they are not interested, they can go.
Why are they disturbing?
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SHRI ADHIR CHOWDHARY: Sir, in my State, whenever you go to register an immovable property, you have to pay
stamp duty in the form of bank draft to the Registrar. Therefore, | think, the Central Government is being deprived
by this way. Furthermore, there is no Valuation Chart anywhere in my State. So, if the hon. Minister introduces a
provision which provides that a gazette notification must be issued, it will help the common people a great deal to
determine the stamp duty payable in the said area. It is a practice continuing in West Bengal and it is a vexed issue
as far as my State is concerned.

Sir, | do not want to upset the applecart driven by our Law Minister. | would support this Bill because the Bill is
intended to plug a loophole of the illegal transfer of property.

Sir, if you consider the entire scenario, then you will find that because the security environment is not congenial,
this construction industry and the real estate industry are accruing huge profit by unfusing black money of drung
trafficking and arms dealers and thereby the State Governments are deprived of their exchequer, which should be
the main concern of our country. So, | am very much in agreement with the Law Minister that this Bill will help a lot
to fatten the coffers of the State Governments.

| am supporting this Bill with some reservations, which need to be clarified by the hon. Law Minister. With these
words, | conclude.

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN
JAITLEY): Sir, some very valuable suggestions have been made and some issues have been raised. | will just
respond to some of the very vital points, which have been raised in the course of this discussion.

One of the principal objects of this legislation has been that States are the recipients of the Stamp Duty. Stamp
Duty is evaded from the review of the States in two manners. One, you go to the four Presidency towns -- they get
the Stamp Duty; the States lose the Stamp Duty. Second, your documentation is so prepared that even though



agreements are entered into, possessions are handed over, they still remain only tentative agreements on paper,
even though they create irreversible relationships, particularly because of the provisions of Section 53 (A) of the
Transfer of Property Act. Final sale documents are never executed. So, the States never receive the Stamp Duty
revenue.

The principal object of this Bill was that whenever possession is handed over along with this documentation, this
will require compulsory registration, and every State will have its own chart of Stamp Duty payable. In the context of
Union Territories, we have fixed it at 90 per cent. The balance 10 per cent would be payable at a later stage.

A very valid question was raised that what if you seek to reverse the registered documents. Well, this is not only
applicable to this situation of agreements to sell, reversal of registered documentation, cancellation of sale deeds is
a process, which is independently provided for. What is the quantum of Stamp Duties, which are refundable at that
stage, is independently provided for in the law itself. There is no new situation, which is created. The law is already
there which deals with such a situation. ...(Interruptions)

SHRI ADHIR CHOWDHARY : | had raised one question. Suppose, a person has entered into a contract. At that
time, he has to pay 90 per cent Stamp Duty. Later, it was found that the property, which has been purchased, is in a
defective situation, I mean, it is not free from any legal intricacies. Then, how would that person recuperate that
money? Therefore, | would suggest to you that at least you should maintain a stipulated period so that the
registration of conveyance could be managed within that period to avoid this situation. ...(Interruptions)

st dterm fae A (Re) @ @@ w97 3R o) @ 217 ...(Interruptions)
MR. CHAIRMAN : Please do not use such words.

SHRI ARUN JAITLEY: It is a very valid suggestion which the hon. Member has made. | will certainly look into this
issue. But | must also mention that with regard to the period prescribed within which the documents are entered
into, that also is independently provided for in the Act. Therefore, these are all situations which the existing law
covers. In case, any lacuna in the existing law is brought to our notice, | will look into it. | will certainly examine the
suggestion which was made and certainly consider it with the spirit in which it has been made. ...(Interruptions)

SHRI E.M. SUDARSANA NATCHIAPPAN (SIVAGANGA): It is actually a very welcome step. Except for the 10 per
cent reduction in the Stamp Duty that has to be paid, in all respects, it becomes a sale deed.

Section 53A itself has been removed.
SHRI ARUN JAITLEY: No, it has not been removed.
SHRI E.M. SUDARSANA NATCHIAPPAN : Except for that ten per cent, it has been removed.

SHRI ARUN JAITLEY: No. It has not been removed. | will explain the position. Under the existing law, an agreement
to sale simplictor will not require a registration unless there are some State amendments which makes it
compulsory. But if agreement to sell in part performance of the agreement to sell, possession is also given, then
that delivery of possession becomes irreversible because of section 53A and the possession is protected on
account of the provisions of 53A of the Transfer of Property Act. In such a situation you have an agreement to sell
and possession as part of the agreement to sell. Because of section 53A, it becomes as good as a final sale
document as you have rightly said. So, when you have a document which has a character of finality, then is it fair
that the State gets a stamp duty of only Rs. 2/- or not even that it could be on a plain piece of paper? So, the
States, when you have a document of this kind, will get 90 per cent revenue and therefore, there will be a pressing
need to have a final document for which you pay the balance ten per cent. This is applicable only in case of Delhi
and other Union Territories. If some State Governments feel that they do not require Stamp Duty, then they are free
not to do so. But | am quite certain, taking a cue from this legislation, that the States will not allow people to get
away without paying Stamp Duty. To give them this concession of getting a title of property, getting possession of a
property but not contributing any Stamp Duty to the State revenue that is the reason why this has been made.

Sir, the question raised by Shri Bansal is also a very valid question. Today, in this Parliament we are not in a
position to fix it because it is a State subject but at places where the rate of Stamp Duty has become very high, in
fact, this is a deterrent on the over all objective of encouraging housing. It adds to the cost and if it adds to the cost,
it adds to the rentals and it adds to the cost of immovable property going up and thus it becomes a deterrent
towards giving a fillip to the housing sector as such. This is an independent question that the States would have to
consider because the States are confronted with a situation where on the one hand we are telling them to bring the
revenue down, on the other hand the States are already starved of revenue. Therefore, the States also are in a
difficult situation. It is a question that has to be independently examined.

AN HON. MEMBER: What would happen in case of power of attorney?



SHRI ARUN JAITLEY: The same principle will apply. If it is coupled with transfer of possession and comes within
section 53A, then it is required to be compulsorily registered. The name of the document is immaterial. The
character of the document is the real issue. If the character of the document is that you are taking possession and
you are having an agreement or a power of attorney, then you do not execute the sale deed, you can dupe the
States of crores of rupees of revenue. That is what has been happening. That is what every State has insisted that
this aberration should be corrected.
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Sir, | propose to the hon. House that this be adopted.
MR. CHAIRMAN: The question is:

"That the Bill further to amend the Registration Act, 1908, the Transfer of Property Act, 1882 and the
Indian Stamp Act, 1899, be taken into consideration. "

The motion was adopted.

MR. CHAIRMAN: The House shall now take up clause-by-clause consideration.

Clauses 2to 4



MR. CHAIRMAN : The question is:

"That clauses 2 to 4 stand part of the Bill."

The motion was adopted.
Clauses 2 to 4 were added to the Bill.

Clause 5 Insertion of new
Section 32A
Amendment made:
Page 2,—
after line 21, insert
“Provided that where such document relates to the transfer of ownership of immovable property, the passport size
photograph and fingerprints of each buyer and seller of such property mentioned in the document shall also be affixed

to the document. " (3)

(Shri Arun Jaitley)

MR. CHAIRMAN: The question is:

"That clause 5, as amended, stand part of the Bill."

The motion was adopted.
Clause 5, as amended, was added to the Bill.
Clause 6 was added to the Bill.

Clause 7 Amendment of Section 52
Amendment made:
Page 2, line 26,—
for "photograph"
substitute "photographs” (4)
(Shri Arun Jaitley)
MR. CHAIRMAN: The question is:

"That clause 7, as amended, stand part of the Bill.

The motion was adopted.
Clause 7, as amended, was added to the Bill.

Clauses 8 to 10 were added fo the Bill.



20.00 hrs

Clause 11 Amendment of Schedule | of Act 2 of
1899

Amendments made:

Page 3, line 4,--

for "transaction”

substitute "transaction in any Union territory". (5)
Page 3, line 10, --

for "performance”

substitute "performance in any Union territory". (6)
(Shri Arun Jaitley)

MR. CHAIRMAN : The question is:

"That clause 11, as amended, stand part of the Bill."
The motion was adopted.
Clause 11, as amended, was added to the Bill.
Clause 12 was added to the Bill.

Clause 1 Short title

Amendment made:

Page 1, line 6, —

for "2000"

substitute "2001" (2)

(Shri Arun Jaitley)

MR. CHAIRMAN: The question is:

"That clause 1, as amended, stand part of the Bill."
The motion was adopted.

Clause 1, as amended, was added to the Bill.



Enacting Formula

Amendment made:

Page 1, -

for "Fifty-first"

substitute "Fifty-second" (1)

(Shri Arun Jaitley)

MR. CHAIRMAN: The question is:

"That the Enacting Formula, as amended, stand part of the Bill."
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.

SHRI ARUN JAITLEY: | beg to move:

"That the Bill, as amended, be passed".

MR. CHAIRMAN: The question is:

"That the Bill, as amended, be passed."

The motion was adopted.

MR. CHAIRMAN: The House shall now take up item no. 19.
SHRI PRIYA RANJAN DASMUNSI: Sir, we can take up the rest of the items tomorrow.

MR. CHAIRMAN : Okay. The House stands adjourned to meet tomorrow, the 29t August, 2001 at 11 a.m.
20. 03 hrs.

The | ok Sabha then adjoumed till Eleven of the Clock




on Wednesday. August 29. 2001/Bhadra 7. 1923 (Saka)




